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Cases referred by C.G.H.S, Dispea,

saries to Safdarjung Hospital

4353. SHRI R, L, P, VERMA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government are gware
that in the CGHS Wing of the Safdar.
jung hospital, only patients havml
recommendations oy acquaintance®
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with the doctors gre atlended to and
others either do noy get their tumn
or are simpiy put off;

(b) whether jt ig also a fact that
casey referred by the CGHS dispen-
esaries to Safdarjung Hospita] are
either discouraged by the doctors
there or are not properly examined
with the result the patients have to
face g great embarrassment in going
to the hospita] again and again;

(¢) if so, whether Government pro.
pose to make surprige checks periodi-
cally to set the matters right; and

(d) if not, what gteps are envisag.
ed to help the patients to get proper
treatment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
Government is not aware of any such
complaints,

(¢) Occassional surprised visitg are
made by the concerned authorities

(d) Doeg not arise.

Cashiers ang Assistant Cashlery of
DT.C.

4354. SHRI EBRAHIM SULEIMAN
SAIT; Will the Ministey of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government are aware
of the discontentment gmong the staff
of D.T.C. in category of Cashiers and
Assistant Cashiers:

(b) whether recommendations of
the Third Pay Commissio, have not
yet been implemented in case of
Cashiers and Assistant Cashiers in
DTC;

(c) if s0, how many persons are
luﬂ'erinzmonehrylosseginmlseate-
gory since the presentation of Third
Pay Commission’s Report;

(d) the reasons for not implement.
ing the recommendationg s0 far and

the steps Government propose to pre-
tect the interest of this category in
DTC.; and

(e) the tota] estimateg amount to
be given to these empioyees in the
formofm-earsandthetimahkelyto
be taken in this process?

THE MINISTER OF STATE N
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR] BUTA SINGH):
(a) Yes, Sir.

(b) Before the Third Pay Commis.
sion Cashiers and Assistant Cashiers
were in the acales applicable to
Senior Clerks and Junior Clerks plus
specia]l pay Rs, 40 and Rs. 25 respec-
tively. Their pay was duly fixed
according to Government rules based
on the recommendation containeq in
Third Pay Commission Report along.
with the pay of other employees
w.ef. 1-1.1973 in corresponding scale
of this category plus special pay of
Rs 35 and Rs, 40 respectively.

(c) No one is suffering monetary
loss as their pay has already been
fixed in accordance with the rules
consequent to Third Pay Commission
recommendations,

(d) Does not arise, ag their pay has
already been fixed ir the revised
scales,

(e) Does not arise.

Medically decategorised casual
Iabourers

4355. SHRI S. A. DORA] SEBAS-
TIAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a facy that the
Southern Railway Authorities are not
implementing the Railway Board’s
directive with regard to alternative
jobs for medically Qecategorised
casua) labourers;

(b) how many cases are pending in
this category from 1977,

(¢) whether it is alaso the facy that
large number of vacancies have been





